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, IN THE CENTRAL JADMLNISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A. No.552/99 Date of order: 31-7-2000
Betwasan:
A.V.Krishmamurthy sesApplicant

A nd

1. Financial Commissicnaer,
Ministry ot Railuays,
Railuay Board, Rail Bhavan,
Govt.of India,
New Dslhi-110 0O01. g
2. Financial Adviser and
Chief Accounts 0fficar,
Sovthern Railuay,
CHENNAI- 600 003.
3. Secrstary,
Department of Parsonnel, Pension
and Pensionsrs Welfare,
Lok Nayak Bhavan,
New Delhi - 110 001.
«s. RBsponoents

Counssl for the applicant - Party-in-Parson
Counsel for the Respondents - Mr.,y.Bhimanna, SC for Railways

CORAM :

THE HON'BLE MR.JUSTICE D,H,NASIR : YICE-CHAIRMAN

Dr der

Heard the applicant in person anoc the learned standing

counsel Mr.,v.Bhimanna for the responaants,

2. It appears that the Hon'ble Suprema Court by its
order dt.26,4.2000 in WUrit Petition (Civil) No.S567 of 1995
has observed as under :-

' "Those who commuted 100% pension continue to remain
nonm-pansioners till their pension is rastored. In Yelfare
Asgociation case (supra) persons who commutad the full
pansion and who will not ba given any monthly pension
by deeming monthly pension to have been reduced to nil

has been treated as a separate category. Those who commute

eeCOntd, .2




.2.

100% pension are not entitled to tha bemaPit of
dearnass ralief on full pension or other barefits
as claimed herein. We also do mot find any discriminmation

in so far as this claass is concernsed.”

3. In view of the above decision of the Supresme Court
no cause suryives for the present applicant to pursue the 0A
and the same deserves to be disposed of as having been covered

by tha atroresaid decision of Hon'ble Supreme Court.

4, The DA is disposed of accordingly. No order as to

costs.

{Justice D.H. Nasir)
Vica-Chairman

Datad: 3tat July, 2000
(Dictated in thes opan court)
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